CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH, CUTTACK

ORIGINAL APPLICATION NO. 5 &7 OF 201/
Cuttack this the 8" day of Sept./ 2011

CORAM:
HON’BLE SHRI C.R. MOHAPATRA, ADMINISTRATIVE MEMBER

HON’BLE SHRI A.K.PA"?‘EEIK, JUDICIAL MEMBER
Lawyers have abstained from attending Court to-day based on a resolution
dated 8.9.2011 passed by the C.A.T. Bar Association in protest against attack on
judiciary at Delhi High Court, yesterday.
In view of this the matter is adjourned to 9 « 7 - 201/
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O.A. No.589/72011
ORDER DATED 9™ OF SEFTEMBER. 2011

FTT T R R e T S S s il T ki Applicant
Vrs.
binionofindia & Others ... 0 s i v Respondents
- Coram:

HON'BLE MR. C.R. MOHAPATRA, MEMBER ADMN.
&
HONBLE MR. AK.PATNAIK, MEMBER JUDICIAL.

Heard Sri NR. Rontray, Ld Counsel for the applicant and
S 8 K. Opha. Jena, L.d. Standing Counsel for the Rlys /Respondents on
whom a copy of this QA has already been served and perused the
materials placed on record.

2. Thig Original Application has been filed by the applicant
with the following relief: -

“(a) To direct the Respondents fo issue comected PPO
including the name of the applicant as “Jogendra’.

(b) And to release the DCRG, Commuted Value of Pension
and Arrear Pension with 12% intered ie. from Apnl
2010 to till date ol actual payiaent.”

3. 1t 1= the contention of the applicant that his sarvices were
regularized refrospectively wief 01041973 wide order dated
06 07 1993 and confirmed we.f 0901 1989 as Khalasi. Aftar rendermg
36 years of repular service he refired from service on 31122009 on
attaming the age of superanmuafion.  According to the applicant,
although he has been granted DORG, Commuted Value of Pension and
Amears Pension, but due to error while mamtammg his name m the
PPO. he is umable fo receive pensicnary benefits as well as pension even

after 14 months of his retirement. According to the apphicant his pame
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should have been reflacted as JOGENDR4 son of Kulamani or
Jogendr Mallick, Son of Kulamani (as per atfidavit sibmutted by him
doring the course of service) indead of “Jogendra Sahu” lo this
connection he has preferred representation dated 07.022011 vide
Annexure-A/S to Respondent No 4 which is pending till date.

4. 8ri Routray, Ld Counsel for the applicant submits that
since the representation dated 07.022011 vide Apnexure-A/S s
pending, at this sfage he will be satisfied if a direction ¢ issued to
Respondent No4 to consider the representation dated (7 022011 vide
Annexure-A/S and dispose of the same with a reasoned/speaking order
within a specific time frame.

5. Accordingly, as agreed to by the Ld Counsel for the
parties, without going into the ment of the case, Respondent No4 is
directed to consider and dispose of the pending representation dated
07.02.2011 vide Annexure-A/S and pass a speaking & reasoned order
within a period of 45 days  from the date of receipt of copy of this
order under ntimation to the apphcant.

6 With the above observation and dwection, this G.A is
disposed of at the admission stage itself.  No costs.

7. Send copy of thig order along with copy ot the O.A to
Respondents No 2,34 & S at the cost of the applicant for compliance.
S Routray Ld. Counse! for the applicant undertakes to deposit the
postal requisites by Monday (12.09.2011)  Free copies of this order

be alzo made over to the Ld. Counsel for the parties,
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